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6.0RDER DT. 31.1. 2001. 

in this Original Application,learned 

counsel for the applicant Mr.P.K.Padhi files 

memo stating that he does not want to pi rsue 

this C.A. The matter stands posted today for 

considering the M.A.No.561/2000 and MA. 5I8/2000 

filed by Priyarafljan Samafltray and S.K.Mohapatra, 

respectively seeking intervention in this O.A. 

Learned counsel for the applicant has filed Mert 

stating that he does not want to pursue this 

O.A. as the relief claimed in this O.A. has oeen 

granted oy the Departmental AUthoLitieS We have 

heard Mr.Padhi,learne5 counsel for the applicant 

and Mr. J. K. Nayak, learned Additicnal standing 

Counsel for the Departmental Respondents.Lawyers 

for the intervenors are abs ent.In view of thbs the 

- M.AV filed by them are not taken up for considera-

tion and are rejected,The OA is disposed of as 

witrawn as asked for by the applicant. 
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